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EDUCATION (SCHOOL) DEPARTMENT

GOVERNMENT OF TRIPURA
TEACHERS’ RECRUITMENT BOARD, TRIPURA, REGULATIONS-2015

PREAMBLE

_WHEREAS, the implementation of the Right of Children to Free and Compulsory
_Eduganon (RTE) Act, 2009 requires recruitment of a large number of teachers across the country
ina tlme bound manner and in accordance with the provisions of sub-section (1) of section 23 of
the said Act, the National Council for Teacher Education (NCTE), vide its Notification no. F.61-
03/20/2010/NCTE/ (N & S) dated 23rd August, 2010, had laid down the minimum qualifications
for a person to be eligible for appointment as a teacher in various levels of classes in schools;

AND WHEREAS, it had been inter alia provided in the NCTE guidelines that, one of the
essential qualifications for a person to be cligible for appointment as a teacher for classes 1-VIII
in any of the schools, as referred to in clause (n) of section 2 of RTE Act, is that she/he should
pass the Teacher Eligibility Test (TET), which will be conducted by a suitable professional body
designated by the appropriate Government in accordance with the Guidelines framed by the

* National Council for Teacher Education (NCTE);

AND WHEREAS, Government of Tripura has accordingly issued a notification, vide no.
F.1 (1-50)-SE/E(NG)/2014, dated 17.01.2015, for constitution of the Teachers’ Recruitment
Board, Tripura, for conducting Teachers’ Eligibility Test(s) (Paper-1 for U ndergraduate Teachers
for classes I-V and Paper-I1 for Graduate Teachers for classes VI-VIII), as well as conducting the
Selection Test(s) of Graduate Teachers for classes IX-X and Post Graduate Teachers for classes

XI-X1I;

AND WHEREAS, by the aforesaid Notification, the said Teachers’ Recruitment Board, so
constituted, has been empowered to prepare Regulations or Guidelines for prescribing the
method of selection of teachers,

NOW THEREFORE, the Teachers” Recruitment Board, Tripura, has framed the following
Regulations namely-

1. Short Title and Commencement:
(2) These may be called the “Teachers’ Recruitment Board, Tripura, Regulations, 2015"";
(b) They will come into force from the date of their publication in the Official Gazette.
2. Deﬁniti?n's:
In these regulations unless there is anything repugnant in the subject or context-
(a) ‘Admit Card’ means a document issued by the Board allowing one to sit in examination or

test;
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(b) *Board’ means the Teachers’ Recruitment Board, Tripura (hereinafter may be referred to
‘TRBT’ for short) constituted by Notification of the State Government;

‘ : . s = inati : s been
(c) ‘Candidate’ means one to whom permission to sit for an examination or test has

accorded by the Board on her or his fulfilment of conditions as may be specified by the Board,

(d) *Chairman’ means the Chairman of the Board;

(e) *Controller of Examinations’ means the controller of examinations of the Board who shall

conduct the examinations or tests, prepare and publish the results;

(f) *Enrolment Number’ means the number allotted to a candidate by the Board in respect ol an
examination instituted by the Board;

(g) ‘Examination Personnel’ means such person or persons as may be appointed by the Board in
any capacity of pertaining to the work of an examination/test, including paper setler, IGREFAL,
invigilator, examiner, tabulator, observer, superintendent, officer-in-charge and, mny gfber
officials for the purpose; \

(h) Examination means such examinations/tests as may be conducted by the Board in the name
of ‘Tripura Teachers’ Eligibility Test Paper-1’ (herein after may be referred to as ‘T-TET Paper-
I' for short) for Undergraduate Teacher for classes I-V and ‘Tripura Teachers’ Eligibility Test
Paper-1I" (herein after may be referred to as ‘T-TET Paper-11" for short) for Graduate Teachers
for classes VI-VI1II, ‘Selection Test for Graduate Teachers for classes IX-X" (hereinafter may be
referred to as *STGT’ for short) and ‘Selection Test for Post Graduate Teachers for classes X1-
XII” (herein after may be referred to as *‘STPGT’ for short);

(i) ‘Fee’ means such an amount of money which may be paid by a candidate to the Board as
specified by the Board;

(j) ‘Member’ means member of the Board,
(k) ‘Member Secrctary’ means Member Secretary of the Board;
(1) ‘Notification’ means a Notification issued by the State Government / TRBT, time to time;

(m) ‘Offence’ means malpractice adopted by a candidate in examination/test which includes
copying from any book or document, possessing incriminating materials, copying from any other
candidates answer scripts, asking the hclp of another candidate or any person in the
examination/test hall orally or in writing, committing an act of misbehaviour in the cxamination
hall causing disturbance to other candidates or invigilators and showing such manners as might
be considered offending the decency and decorum of an examination hall;

(n) ¢Remuneration’> means such amount of money as may be payable to an examination
personnel for services rendered by him or her individually or jointly with others at the rates fixed
by the Board,; b,

(0) ‘Tabulation Sheet’ means record of documentation of performances of the candidates for an
examination structured by the Board;

3. Jurisdiction: These regulations will be applicable to all candidates, examination personnel
and others connected with the examinations conducted by the Teachers’ Recruitment Board
Tripura in the state of Tripura, ‘
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4. Eligibility Criteria:
(i T-TET:

(2) Teachers® Eligibility Test for U
l:b\! Te&: ;:1; ‘ ?11{;‘11;111112 ?:z II\:x L\ndergmduarc Teachers for classes I-V (T-TET Paper-I).

- The Boar::I \Viltlvfoll;\ : ;‘r bn?dpa.t? TC&F}ICFS for classes VI-VIII (T-TET nger-ll)-
it e et B R“L v the .ellg.lblhr}‘ criteria as fixed by NCTE in conductng T-TET and
o .dk recruitment will be as per Recruitment Rules notified by the Gavernmcn
G e en €d Irom time to time. Further details about the criteria will be published in
the GuidelinesBoard's Memo/Brochure/ Prospectus etc.

(i) STGT and STPGT:

(2) Selection Test for Graduate Teachers for classes IX-X (STGT).

(b) Selection Test for Post Graduate Teachers for classes XI-X1I (STPGT)

Criteria for Selection Test for Graduate Teachers for classes IX-X (STGT) and Selection
Test for Post Graduate Teachers for classes XI-XII (STPGT) will be as per Recruitment Rules
notified by the Government of Tripura as amended from time to time. Further details about the
criteria will be published in the Guidelines/Board’s Memo/Brochure/ Prospectus etc.

5. Age: There is no age limit prescribed for candidates appearing for T-TET Paper-1 and Paper-
11. However, during selection of candidates for recruitment of teachers at various levels the age
limit will be as per recruitment rules of the Government of Tripura as amended from time (o

ume.

6. In service candidates are required to produce no objection certificate issued by the concerned
employer at the time of certificate verification.

7. Syllabus:

(a) The syllabus of T-TET Paper-I and T-TET Paper-1I will be framed by the Board by
constituting Syllabus and Subject Expert Committec as per NCTE guidelines.

(b) The syllabus of STGT and STPGT will be framed by the Board by constituting Syllabus and
Subject Expert Committee.

8. Structure and Content:

(A). T-TET: T-TET consists of two papers as displayed in the tables: 8a, 8b and 8c. The tests
will be based on Multiple Choice Question (MCQ) in Optical Mark Recognition (OMR) process.
There will be 150 questions carrying | mark each in both papers*

Table-8a: T-TET

Sl. No. Name of the Test Teachers of Classes
B ; : T-TET: Paper | Classes I to V
T-TET: Paper I1 Classes VI to VIII
e
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Table 8b: T-TET Paper —I (for Classes I-V, All Compulsory)

(1) Child Development and Pedagogy S0 MCQs 30 Marks
(11) Language ~I“(—lmi;xglish) — o icos. — 50 Marks

(iii) I-:anguagc 11 (Bcnga]i) G T L. 30&6(3:—_& —iofr;{;a'““

AT e E——
(iv) Mathematics 30 MCQs

30 Marks

(v) Environmental Studies 30 MCQs 30 Marks

“otal 150 MCQs | 150 Marks

Table 8c: T-TET Paper 11 (for Classes VI-VIII):

(i) Child Development and Pedagogy (Compulsory) 30 MCQs 30 Marks
= emn Te el LU S
(i) Language I (English): Compulsory. 30 MCQs | 30 Marks
(i11) Language I1 (Bengali): Compulsory. 30 I\.—/i—(vj(—)_é"—w 30 Marks
(iv) (a) For Mathematics and Science Teachers: 60 MCQs 60 Marks
Mathematics and Science
(b) For Social Studies Teachers: Social Studics 60 MCQs 60 Marks
»
(c) For any other Teachers: Either iv (a) or iv (b)
Total 150 MCQs { 150 Marks

(B) STGT & STPGT: The Board Wi”\ conduct STGT and STPGT in the format dcsi.gned z'md
displayed in the table 8d. The tests will be based on Multiple Choice Question (MCQ) in Optical
Mark Recognition (OMR) process. There will be MCQs carrying one or more mark/marks each
in both the tests™®.

Table 8d: STGT and STPGT

(i) Stream/Subject (As applicable) MCQs 150 Marks
T MCQs of
one or more
Total marks | 150 Marks
1

details about the structure and contents of T-TET, STGT and STPGT will be published
*Fyrther delal

. 1he Guidelines/Board’s Memo/Brochure/Prospectus elc.
in

/ : . —
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9. Question Pattern:

(a) All questions in T-TET (Paper-I and Paper-I11) will be MCQ type, cach carrying one mark,
with four alternatives out of which one answer will be correct. There will bc no negative
markings. Paper-I is for a person who intends to be a teacher for classes I-V and Paper-IT is for a
person who intends to be a teacher for classes VI-VIII. A person intends to be teacher for both
levels (classes I-V and classes VI-VIII) will have to appear in both the papers ‘(Paper-1 and
Paper-II). The question of the test for Paper-1 will be based on the topics of the prescribed
syllabus but their difficulty standard, as well as linkages, could be up to the secondary stage and
test for Paper-II will be based on the topics of the prescribed syllabus but their difficulty
standard, as well as linkages, could be up to the senior secondary stage.

(b) Selection Test for Graduate Teachers for classes IX-X (STGT) and Selection Test for Post
Graduate Teachers for classes XI-XII (STPGT) will also be in the form of MCQ type written
examination. There will be MCQs carrying one or more mark/marks.

10. Duration of Examinations: The duration of written examination in rcéard of T-TET Paper-
1, T-TET Paper-1I, STGT and STPGT will be duly announced.

11. Medium of Examinations: Question papers of T-TET Paper-I, T-TET Paper-11 and other
selection examinations (STGT & STPGT) conducted by the Board will be in English and
Bengali only (other than language Papers) if not notified otherwise. All questions will be in the
form of MCQ type. All OMR sheets for marking answers and instructions will be in English

only.
12. Admission to the Examination Hall:
'(a) The Board will issue an Admit Card to each candidate bearing enrolment number, name of
the candidate, the name of the centre of examination and other relevant information in relation to
a specific examination.

(b) A candidate appearing at an examination centre will have to produce her/his Admit Card to
the Officer-in-Charge, the superintendent or an invigilator of the centre.

(c) Candidates are required to produce the Admit Card issued by the Board for the examination
along with one photo identity card in original like AADHAAR Card/PAN Card/Passport/Driving

License/Caste Certificate with Photograph/ Physically Handicapped Certificate with
Photograph/PRTC with Photograpl/ Bank Pass Book with Photograph/ EPIC for admission to

exdmination hall.

(d) Candidates are required to take their seats in the examination hall half an hour before the
commencement of the Examination.

13. Mode of E‘xamination:

(a) Candidates for the examination will be cxamined by means of question paper which they will
be required to answer by marking in OMR sheet.

(b) Question papers/OMR sheet for a written examination in a subject/paper will be given to all
candidates for the examination on the specified date and time at every centre.

(c) However, if for circumstances beyond control, it is not possible to give the question papers to
the candidates of a centre at the appointed time; reasons for not giving the same at the appointed

time will be reported on the same day to the Controller of Examinations of the Board by the

—

iz, |
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Officer-in-Ch
immediately to the Cha;

14. Conduct of Examination:

(a) The Board wil] ¢
Ul conduct T-TET Paper-1 and T-TET Paper-11 at least once in a year.

(b) The Board will .
also conduct STGT and STPGT as per requisition of Education (School)

Department, Go
> ve 1
mment of Tripura and other requisitioning authorities.

15. Examination Fees:

The fee for examinati i
Boaret WAl B o 1on/selcction process will be fixed by the Board and the decision i e

16. Refund of Examination Fee:

(2) Fee once paid will
; not b o ip . . ) . ..
cxamination/selection. ¢ refunded even if the candidate is not eligible for the

b . . . .
(b) Fee once paid will not be held in rescrve for future examination/selection process.
17. Cancellation of Candidature:

Whatever the case may be where it is found that a candidate’s admission to an examination has
been effected by error, malpractice, suppression of facts or violation to the Recruitment Rules;
Educ.:at%on (School) Department, Government of Tripura, the Board may cancel the candidate’s
admission to the examination and to forfeit the examination fee, if any paid by the candidate,
gotwithstanding the inclusion of the name of the candidate in the list of candidates, registered for
the examination. The Board may also debar the candidate from appearing at the cxamination of
the Board for a specific period whenever any of the mentioned irregularities is noticed during the
future date of scrutiny. Further, if any of the above irregularities is noticed after the publication
of result, the candidature will be cancelled even if the name of the candidate appears in the merit

list. The decision of the Board will be final.

18. T-TET Paper-I and T-TET Paper-II Results:
csults of qualified candidates in T-TET Paper-1 and T-TET Paper-II
process.

The Bdard will publish r ‘
taking into consideration of all the aspects of the

19. Post-Publication Review of OMR Answer Script:
The Board does not keep any provision for post publication review of OMR answer script at any
h request in this regard.

stage and so will not entertain any suc

20. T-TET Certificate:
0% or more in the T -TET Paper-1/ T-TET Paper- IT and possesses

hers for classes I-V and classes VI — VIII will be considered to
T Paper-II rCSpcctively..Rclaxation up to 5% in qualifying
per notification of the Education (School)

(a) A candidate who secures 6
prescribed qualifications fo; t/e?rcTE
d T-TET Paper- -T1
:]:;:'Tcspz;'zieS’C/ST/PH candidate will be allowed as
Department, Government of Tripura. .
: ) . -1 / T-TET Paper-1I will be called f .
4 ualified in T-TET Paper ‘ er- called for certificate
(b) '?ant('hiateIs) ‘ml::; qceniﬁcate verification academic, professional qualifications and other
verification.

i i ified.
relevant certificates of the candidates will be verifie

~I
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: il i i T-TET qualified
' ipure Il issuc certificate to the
Teachers' Recruitment Board, Tripura Wi : o A
c(:r)ldid:;tcs only after verification of relevant original certificates of the candidates
i ' / : ies form the
(d) The Validity Period of T-TET qualifying certificate is seven years for all categories fo
date of award of certificate.
(¢) T-TET qualification is only one of the eligibility cgndmons for appointment. Mere holding o
T-TET certificate does not confer any right to appointment.
no restriction on the number of attempts a candidate can take for acquiring a T-

ill b . : .
iy e ¥ eA candidate who has qualified in T-TET may also appear again for improving

TET certificate.
her/his score.

21. Preparation of Merit List:

(a) The Board will invite applications against an advertisement for preparation of merlt.h.st for
selection of candidates to be recommended for appointment by the concerned authorities as
Undergraduate Teachers for classes I-V (T-TET Paper-I) and Graduate Teachers for classes VI-
VI (T-TET Paper-1I) on the basis of weightage pattern as displayed in the table-21 (a) and

table-21 (b).

Table-21 (a): Weightage Pattern (T-TET Paper-I)

Qualification | Qualifying Weightage | PC of Marks Marks
Examination of Marks Obtained in the Assigned for
Qualifying Exam | Selection
*Academic (1) Senior Secondary (or PX15
Qualification | its equivalent)/ 15 P% 100
i (i1) Graduation
| **Professional | (i)D. El. Ed X15
Qualification | (ii)B. El. Ed 15 Q% 100
(1i1)D. Ed (Spl. Education)
Eligibility T-TET 70 R% RX70
Test 100
Total 100 ' XXXX

* . 3 . . . ’ . . . - ; ’
Academic qualification means minimum requisite qualification which permits a candidate to

appear at the T-TET. Weightage will be ascertained taking (ii) in case of graduation as.the
minimum requisite q!ualiﬂcation. :

Jrom time to time.
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Table-21 (b): Weightage Pattern (T-TET Paper-11)

Qualificat; — = |
Lalion Qualifying Exam Weightage of | PC of Marks A\ Marks
Marks Obtained in the . Assig‘}tﬁd for
Qualifying Selection
(% Ac: ~ o | Exam Al
Qu;‘i(z_li‘t“;? (1) Graduation/(ii) Senior PX15
‘W)T?FOLA SeCOndary (Or its equivalem) . 15 P% 100
rotessional | (i) D. El Ed (ii) B. Ed
Qualification (1i)B. El. Ed .
(iv)B. A. /B. Sc. Ed or 15 QY% QX135
B. A. Ed./B. Sc. Ed 108
L | (v) B. Ed (Spl. Education)
Eligibility T-TET 70 R% RX70
[ Test | ; 100
Total 100 XXXK |

* Academic ficati i ;

o fead ntu; qualification means minimum requisite qualification which permits a candidate to
a " « “ iy . [ .

PP 1 the T-TET. Weightage will be ascertained taking (ii) in case of senior secondary (or its

equivalent) as the minimum requisite qualification.

> % ; X . » . . 7
Weightage of Professional Qualifications (Teachers’ Training programme) will - be
ascertained considering the corresponding academic qualification as per NCTE notifications as
amended from time to time.

,(b) Th‘e,‘ Board will prepare a list of selected candidates for recommendation to the concerned
authorities for appointment as graduate teachers and postgraduate teachers only on the basis of
results (marks obtained) of STGT/STPGT.

(c) Before selection of names for recommendation a number of candidates depending on results
(marks obtained) of STGT/STPGT will be asked to appear before the Board for verification of
certificates (academic, professional and others) as per schedule announced by the Board. It may
be noted that getting one’s certificates verified does not confer any right to appointment.

"(d) When two or more candidates obtain same results in a written examination including

- Weightage, if any; relative position would be judged in terms of seniority of date of birth of the

candidates. In case date of birth is same then seniority of the date of obtaining requisite academic

qualification for appearing in the said examination would be judged. Senior candidate will be
given preference. In final case, if required_; the percentage of mgrks in the qualifying examination
(academic) will be taken into consideration and preference will be given whose percentage of

marks is higher.

\

22. Observer:

(a) The Board will appqint Obser
receive packets containing Ques.n |
other relevant Papers/ Materials in connection W

Centre/Centres.

rver/Observers to act as Custodian of Confidential Papers and to
on Booklets, OMR Answer Sheets, Attendance Rolls and all
ith conduct of an examination/test at a Specific

. ion Booklets, unused and
er will return all unused Question nd used OMR Answer
(b) The Ooaety dance Rolls and all other relevant Papers/Materials to the Controller of

i i Atten ik
Is‘:hcets_;:; :1(:;‘: :; the Board duly after completion of examination/test.
xami

RV ST
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(¢) The Observer will also perform tasks as may be assigned by the Board.

3. Functions of Officer-In-Charge of an Examination Centre:
areful, cfficient and

T serain-Chi " S sible all arrangement for the ¢ 1
(a) The Officer-in-Charge will be responsible for ¢ ot the examiration

inati ; > ill condu
timelv conduct of an examination on behalf of the Board. Sl.]t./ht? wnl‘] cC :
- ime to time in this regard.

according to the instruction given by the Board from 1
sidered necessary for security

arrangement as are con :
. ction of all properties of the

(b) The Officer-in-Charge will make such
ference and for prote

of the examination centre from outside inte

venue of the examination.
will ensure that the packets containing question papers received on a
are opened not before 15 minutes of the commencement of an

and others as decided by the Board.

(¢) The Officer-in-Charge
day from the authorised official
examination in the presence of invigilators
s/OMR Sheets are sealed iIn special
led in a big packet/bag/box supplied
d by the Board.

(d) The Officer-in-Charge will ensure that Answer Script

packets supplied by the Board. All such packets will be sea .
by the Board for transmission to the Boards office or such location as desire

ding the conduct of an examination at the

(e) The Officer-in-Charge will send a report regar
d malpractice, if any, on the part

centre on its completion and forward instance of misconduct an
of any candidate appearing at the examination at the centre supported with evidence.

arding invigilators or other persons

() The Officer-in-Charge will also send a report reg
in any way during an

connected with the examination, if found abetting any candidate
» examination.

24. Steps may be initiated by the Officer-in-charge for smooth conduct of examination:

(2) To guard against all sorts of malpractices or misconducts in the Examination Hall including
the smuggling of answer script /question papers/OMR sheet outside the Examination Hall.
(b) To arrange for obtaining signatures of the examinees in the attendance rolls, OMR sheet and

their identification.

(c) To arrange for proper record of attendance of the Examinees in the attendance rolls on
different days of the examination which are required to be countersigned by the Officer-in-
Charge on each day. .

(d) To ensure th_at answer scripts are properly collected from the examinees at the end of the
Examination in each paper and that no examinee leaves the hall without submitting her/his
OMR sheets.

(e) To ensure that the packc?ts containing the written/marked OMR Sheets are prepared strictly
according to the Board’s instructions.

® t']:':% ?mﬁ;llcer-ln-Charge will appoint the superintendent and invigilators as per instructions of '

25. Functions of the Superintendent of an Examination Centre:

The Superintendent of a vénue will i
. perform such functions as a i i
Officer-in Charge for smooth conduct of examination. 7 assigned ta Bimi her D

26. Functions of the Invigilators of an Examination Centre:

) It will be the duty of the invigilator t . ok
l() y)'thc Officer-in-Charge. g o ensure that the candidates sit in seats allowed to them

10
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ctices and misconduct

b) It will be _ o
(b) e the duty of the invigilator to guard against all sorts of malpra
ce to the Officer-in-

on the part of a .
n ¢ .
Yy €xaminee at the centre and render necessary assistan

Charge and Superintendent of an Examination Centre

(c) They wi 1 i '

Superin[)éndel;l:t ;;:'};OHE 1mn?ed|'atcly to the Officer-in-Charge and in her/his absence 10 (e
n Examination if any examinee is found guilty of misconduct of any form

(d) They wi 1 i !
pe)riod 0);‘ anlll fuot communicate with an examinece or help any examincc in any form during the
examination 1n respect of questions and answers

e) They will e .
fo)be ﬁl)rfn\ivsl}llllzn.sure that the enrolment numbers, subjects of an examination and othcer partlculﬂfS
ed 1n top cover page have been correctly written by the candidates.

27. Misconduct and Malpractice of a Candidate:

the Superintendent of an

The Officer-in-Charge/Centre-in-Charge or in her/his absence
n hall for

examinati i inati
: dlmn centre wn!l be competent to expel a candidate from the examinatlo
misconduct or malpractice as noted under:

(a) If she/he is found to be in possession, inside the examination hall or outside the hall, of any
pOOk’ page or pages of book or scribbling or written notes that may have a bearing on the subject
in -whlfzh a candidate is appearing irrespective of whether such books papers or notes or
scribbling are used or not during examination hours, before submission of her /his OMR sheets.

(b) If sheshe helps another candidate by writing/marking on the question booklet or OMR shcet
or obtains help from another candidate in the form of answer written/marked on her/his question
bgokle/OMR sheet by the later or she/he helps or tries to obtain any help in any manner from
another candidate or any other person inside or outside the examination hall.

(¢) If she/be communicates with another candidate or any other person whether inside or outside
the exam nation hall for receiving help in any form.

(d) If she/hz writes political slogans or makes indecorous statement or drawn indecorous drawing

in the OMIX sheet.

(e) If she/he allows himself or herself impersonated by another person in the examination hall.
(f) If she/he leaves the examination hall with the OMR sheet or without recording her/his

_ attendance in the Attendance Roll.
nation hall the question paper outside the examination hall

before her/his submission of the answer book to the invigilators or any authorized person or is
found in possession of the question paper or in possession of only a part of the question paper at
any time she/he is outside the examination hall during examination hours.

(g) If she’he carries from the exami

(h) If she/he submit.s~to an invigilator or any other authorized examination official answer book/
OMR sheet wilfully mutilated by him/her.
with the OMR sheet with the intention of offering illegal

(i) If she/he encloses 3 currency note wi LS he 1nt
gratification to an examiner or offering illegal gratification to an invigilator or any other person

connected with the examination.

misbehaves with or intimidatae

(j) If she/he s wil
matters related to examination.
11

—

s or assaults any examination personnel regarding any

s cx— o &
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‘e exammination.
. e of the exall
e ed time O
of schedul
he Oftficer-
o carry pooks or written
¢ -

(k) It she/he e aves the examination hall before the expiry
in-Chargc.

() If she/he refuses to take her/his seat in a room/hall assigned by t

* shefhie | lofias . . . t
(m) If she/he lefies the instructions of any examination personnﬁl not

notes or scnttiing in the cxamination hall. )
1 admit card.

(n) If she/he retases to abide by the instructions supplied along with i
e examination booklet

o) If she/he uses cz - - i in tl
(o) ses calculator (other than any instruction provided © 1 slide rules.

instruction to candidates), cell phone, pager, any other electronic device a
he cxamination, hall/venue

(p) If she/he smokes, takes tea, coffee, cold drinks and snacks in t
during examination hours.

28. Fpr appearing T-TET Paper-1/T-TET Paper-11/Other Selection Test conducted by the Bo
candidatc must have Permanent Resident Certificate of Tripura (PRTC).

ard a

29. Applicants must possess all relevant documents acaderﬁic and profeSSiOnal (teachc:s‘
training programme) including Permanent Resident Certificate of Tripura (PRTC), SC/ ST/PH
certificate as on the date of the submission of the application against an advertisement f

otherwise not notified.

30. Applicants are required to produce/submit original/self attested photocopies of all relevant
documents academic, professional (teachers’ training programme) including Permanent Resident
Certificate of Tripura (PRTC), SC/ST/PH certificate as and when asked by the Board.

31. Certificate issued by the competent authority will only be considered at all levels.

32. The Board will consider only the candidates qualified in the T-TET Paper-I and T-TET
Paper-Il for preparation of merit list against an advertisement to be recommended for
appointment by the concerned authorities as Undergraduate Teachers for classes -V and

graduate teachers for classes VI-VIII respectively.

33. If a candidate is found guilty of false/forged/fake/incorrect certificate/qualification etc
her/his candidature will be liable to be cancelled. The Board may also debar him/her ﬁ-on-;
appearing any other examination/interview of the Board in future. The decision of the Board will
be final in this regard. If it is found that a candidate does not fulfil any of the eligibility and
recruited on the basis of false/forged/fake certificate/qualification, the Board will recogr:xmetr?d- the

concemed authority to take appropriate action against such candidates.

34. The Board may debar a candid?te from appearing at any examination f

specific period or initiate legal action or both against a candidate whene\?erti:: Bo;rd for a
reported by the Officer-in-Charge/Centre-in-Charge of an examination centre a 1y adverse is
Te]ﬂ: decision of the Board in this regard will be final. gainst him/her.

/

[\




hon . in the
35. The Board may reschedule/cancel any date of examination/verification of certificate 11 tthe
event of such a situation when it would not be possible for the Board to conduct the same o1t
scheduled date for unavoidable factors.

ST ination/test
36. The head of an institution shall extend every help for smooth conduct of examination/
whenever the institution is selected as a centre of examination/test of the Board.

o the
37. The Board will exercise powers to take decisions about administering the fund placed at
disposal of the Board.

| : - the
38. All legal disputes with regard to the conduct of examination and selection prOCt?dure of
Board are subject to the jurisdiction of the appropriate authority within the state of Tripura.

ey o’
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TEACHERS'
E L‘RS RECRUITMENT BOARD, TRIPURA
DUCATION (SCHOOL) DEPARTMENT
(,()VF.RNMEN'I' OF TRIPURA

TEACHERS' RECRUITME
‘RUITMENT BOARD, TRIPURA, (SECOND AMENDMENT) REGULATIONS -2022
. WHEREAS, the Teachers®
HYGENSTRBT201 5 dated 17
Regulations-2015. for condu
selection processes

¢ Recruitment Board, Tripura vide Notification No. F2(1-
) . ) )
.0‘)&0]5 has formulated the “Teachers’ Recruitment Board, Tripuri.
cting Tripura Teachers' Lligibility Test(s), other selection tesl(sl.

95 B i : i —
drtrewith 45 mentioned therein and also for matters incidental thereto and connected

AN WHERFAS i o s . o .
nee AND WHEREAS, it is expedient for Teachers' Recruitment Board. Tripura to make
& ‘C:“: CNE [ SO o lia R . . sk s

SEary changes in the “Teachers Recruitment Board. Tripura. Regulations-20157. for conducting
reerditment tests other than STGT & STPGT

NOW THEREFORE. the Teachers' Recruitment Board. Tripura has made the following
Regulations te amend the Teachers® Recruitment Board, Tripura, Regulations <2015

1. Short title and commencement:
(a) These may be called the “Teachers’ Recruitment Board, Tripura. (Second Amendment)
Regulations <2022 ;
b} This shall be deemed 1o have been come into farce on and from the first April, 2022

2. Insertion of New Regulation 42: After Regulation 41, the following new Regulation shatl

be inserted. namely:

42 The Board may conduct tests for selection of candidates for recruitment of Phusical
Education Teachers. Special Educators. School Librarian or any other teaching posis tor
schiols as per the requisition of Education (School) Department. These selection tests will be
suitably named by the Board and publish in its Memo/ Notifications! Prospectus ete. The
Board 4wiﬂ follow the same process as in the case of STGT / STPGT and also follow the
recruitment rule framed hy the requisitioning departments as amended from time o time

By Ovder of the Chairman

Teachers' Recruitment Boarl,
Tripura
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